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Vs.
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Shri Dharmendra Srivastava (C.A.) for Appellant
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Date of Hearing : 26/02/2019
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FINAL ORDER NO. — 70394/2019

Per: Archana Wadhwa

After hearing both the sides, we find that
Commissioner (Appeals) dismissed the appeal on the
ground of limitation by refusing the condonation of delay

of Twenty Seven days.

2. We note that the delay in filing the appeal before

him was within his powers to condone the same. The
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appellants had submitted that there was delayed filing of
appeal inasmuch as they were unable to arrange the

amount of pre-deposit.

3. We are of the view that Commissioner (Appeals)
should have condoned the delay by considering the same
on account of bona fide reason. Accordingly, we condone
the delay, set aside the impugned order and remand the
matter to Commissioner (Appeals) for decision on merits,

without raising the ground of limitation.

(Dictated & Pronounced in Court)

Sd/- Sd/-
(Anil G. Shakkarwar) (Archana Wadhwa)
Member (Technical) Member (Judicial)
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